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HRr BHISHMA NARAIN SINGH: I 
m extremely grateful to the hon. Mem-

bers for the v'aluable suggestion they have 
made. I will go through the proceedings 
and jf 1 feel nece sary I will bring them 
10 the notice of the Bllsine s Advjsory 
Committee. 
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14.47 hrs. 

EYE~ (AUTHORlTY OR U E FOR 
THERAPEUTIC PURPOSES) BILL-

Contd. 

MR. DEPUTY-SPEAKER: ow we 
haH take up further consideration of the 

following motion moved by Shri B. 
S9ankaranand on the 8th July, 1982, 
namely:-

'That the Bill to provjde for the us 
of eyes of deceased per on for the 
therapeutic pu :poses and for m tter 
connected therewith, be faken into 
con ideration." 

Dr. Saradis'L1 Roy. Y Oll should be brief. 
I want that thi Bill should be pa ed be-
fore w~ take up the Private Members' 
Busin",ss. Therefore, I would request the 
hon. member to be brief be au ... it is 
the mo t non-controvcr ial Bill. 

MR. DEPUTY SP AKER: Th at has 
alrc dy been circu lated. 

DR. SA RADIASH ROy (Bo!pu r): The 
Eye (Authority for Use for Therapeutic 
Pllrpo e ) Bill is not 'a co.ntrover ial one. 
Jt extends only to the Union Territory of 
Delhi where there are less democratic 
rights of the people. Whatever democra-
tic rights' they had have been natched 
away in the ·1a t two years. J would request 
the hc;>n. Minister to restore the democra-
tic ris hts at an early date. This Bill pro-
vid ... s for repl'.a,<;:eme.nt of t'ile Bombay 
Corneal Grafting Act which j in force in 
th~ territory of Delh i since 1964 by this 

ct. In the tatement of the Mini ter 
nothing has been said regardi,ng tbe 
op ... :-ation of this Act- Bombay Corneal 
Or fting Act-for the la. t 1.g year, that 
i . in oper.ation in Delhi. 

Regardin g t'ile number of do.nors or the 
eye received and grafted, how many 
people of the lower income group have 
been b ... nefited by thi corpeal grafting has 
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[Dr. Saradia'Sh Roy] 
not been stated in the Minister's statement. 
I want that this should be mentioned in 

. the Hou e by the hon. Minister. I also 
want to know how the e eyes bave been 
utilized? 

This Act is a commendable one. In this 
Act corneal grafting has been provided, 
but no provi ion has been Olade for the 
preservation of the donated eye~ and for 
the proper utilisation of the donated eyes. 
No indication has been given &bout the 
mea ure'S to prevent mis-utilisation of the 
donated eyes. This is a budabJe Bill. But 
there should be scientific arrangements so 
that the donated eye' may be preserved for 
proper u e. No guideline have been men· 
tiocned a to how the receivers of these eyes 
will be selected. 

In our country there ar~ bkbs of people, 
e~pecially people of the lower strata who 
lose their eye sight. If transplanting of 
cornea can be utilised, these people will be 
benefited. In the western partCJ of the 
country many people have lost their eyes 
and this Bill will benefit them. 

This Act applies only to the Union Ter-
ritory of Delhi. However, in some other 
States al 0 similar Acts are there and it 
should be examined how these A~ are 
being implemented, at 1 how far the pro-
visions of the Acts are being utilised for 
the benefit of the poorer sections, because 
they are the people most affected. They 
have lost their eYe .ight due to mal-nutri-
tion and shortage of drugs and mal-treat-
ment. They should be benefit~" by this 
Act. I, therefore, requ.!st the hort. Minister 
to enlighten how this Bombay Corneal 
Grafting Act ha'S b'!nefited the people of 
Delhi during the last 18 years or so. With 
the e word I support this Bill. 

MR. DEPUTY-SPEAKER : Shri Mool 
Chand Daga. 
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H VIER ARAKAL ErDa ulam): 
ir, I welcome lhi Bill, as also the 

'amendment propo ed by the bon. Minister 
with regard to the use of the e eyes. 

hile Participating in a Private Memb rs' 
ill. mov d by Prof. Madhu Dandavate, 

. on 20th March 19 0, I pointed out orne 
f t'ae figure relating to total blind.ne s in 

I-our country. It i aid that over 9 to 10 
million people are blina in India out of , 

\ whi h 5 million 'dre blind due to catara t 
12 000 children b low the age of 12 go 

o blind eve -y year a,nd that more than 30 
per cent of the childr 'n below the age of 
21 go blind due to lack of nutritiouo 
food. You may very well a k why J am 
referring to all the e figures. I am doing 
so becau e th opvning enteilce of the 

tat.:! me"t of Obje ts and Reason" $'.:1)' . : 

"Modern 'scien e ha render d po si-
ble the use of eyes of decea 'ed per oos 
for re toring ight to blind per on ." 

Modern science h) - a1. 0 revealed tll 
p ~ ibility to p reve nt bJin ... bes. e pe ially 
among children. Therefore, I want to 
know what Governmeont propo e to do 
in ihi re _:lect. 

lau e 1 of the Bill °ay that it extends 
to the Union Territory of Delhi. It i a 
f'act thi i a State ubject for entry 6 of 
the State List reads "public 'l1ea lth, sanita-
tion, ho pitals and dispensaries". There-

-fore, the Central Government may 
n t be able to do much In this 
re peeL But my ubmi ion is 

o that this must be a model enactment, to 
be followed by the States in the larger in-

o tere ts of the blind people Of thi coun-
try. About 4,500 children of eh I-going 
age are blind in D elhi alone. Over 6 
Jakh of people are blind in Delhi_ TI1is 
is the magnitude of the probl m. Ther.?-
fOI'e while the attempt of th Central 
Government is a we.]cOffi'~ move it should , 
be extended to other Union Territories 
al o. I do not under tand what j re-
trainning the Central Government from 
exteonding it to other Union Territories ,l-

well. 
Then what i the meaning of "t herapeu-

tic purpo e "? Accordion to the dictionary, 
1t i curative. But, is i! to bl:" confined to 
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the curative a pect alone'/ A 0 Shri Daga 
aid, it hould have l een defined in the 

d finition cl u e it elf. We would Ii e to 
know how far the therapeutic purpo , as 
ment iOI'led in the opemng peech of th 
MiDi ter, will b implemented. 

Then 1 come to lau e 6, which gIves 
th Government Cluthority to remove eyes 
from b dies of persons involved im acci-
dent-. 1 went through the number of acci-
del}t which took place in OLIT country in 
19 0 nnd I found that the number of rOad 
accident \ a 1 35,~(.lO out of which 20,230 
w r killed. 0, YOll cnn jll1a~ljne the u e-
fulne of the enactment. 

lau e 7 deal with the pre er ati .1 of 
th_ eye removed from dead bodie , Have 
you mentioned anywh .!rc how the eye ' 
collected . hall be di~tributcd,! 1 find that 
even in the rule-makin~ clau"e it is not 
mentioned. Therefor.!, may I request the 
hon. Mini ter to brino forwan.! an amend-
ment to clau e 7, !o proviJc fur the equi-
table di tribution of these eye? 

]n the financial .{emor.llldUIO it i · aid: 

'Thi will be met from ont ide the 
n rmal budgetary !!ra nto for eradication 
of blindne ." 

'fhi ' i a trickli h ' cntr:m:c. I would like 
to know how mu h mOll(;Y Wto have spent 
in thi . re pe t, what i the allo:ted money, 
how much we have p nt and how many 
people are cured of this blindness. 

ir, on the whole, thi ; i a model enact-
ment which other St1:'te al 0 ought to be 
advi ed y the Government to imitate. 
Therefore, blindnes in our country can be 
curtailed to that extent. ' 

With the e words, I welcome this Bill 
a well as ... 

A HON. M MB'~R : With a m"ndment. 

SHRT XAVIER ARAKAL: With amend-
ment of co tlr':;e. The Minister ha~ aid that 
it i going to be a mended. 

With th t' e word, T welcome thi Bill. 

"'SHRf _RA MOHAN (Coimbatore): 
Mr. Deputy peaker, ' ir. on behalf of my 
party the Dravida ]\,ful1l!1 etra K:nhagam, I --_ 

'~The original peech wa delivered in Tamil. .. 
.J 
_. 0 
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purposes) BUl 
wi to ay a few words su partins the 

ye ' (u rity for u . f r therap.cut" 
, ur e) Bill, 19RO; hich M been in-
trodu d by our hon. Mihi ter \ of Health, 

Dkaranand. 
, I 

Since tfte Bombay Corueal Grafting Act, 
19 7, as extended tl) the Union Territory 
of Delhi, ha been fou •• d to be deficjnet 
in certain re pect , is biJl ha be~n 
brought forward exclll iv~ly for the Union 
Territory of Delhi. 1 an happy that at 
least after 18 years of worJdna of this 
defective and deficient Bombay Act this 
Jegi lative attempt has heen made by the 
Government. If tbi BOmbay, Act has 
been found to be d~ficient in Delhi, it 
should be equally so in .,Maharashtra. I 
wonder how many mishap have taken 
place in Mahara htra during tIle past 25 
yearts when this Act i in force there. After 
all the people in Delhi and in Maharash-
tra nre the itizens of our country. I re-
quest the hon. Mini ler of lkalth to in -
truct the Mahara h fa Government to 
make nece arv am ndm nt. to this Act, 
on the line of Delhi Bill. T would even 
£10 t the e tent of saying that this Delhi 
Bill hould replace the Act in Maharashtra, 
whi h i defective and deficil;nf. 

It ha{! become a ommon feature that 
even M.B.B.S. doctor under akc eye ope-
ration . Cataract operatiops are being con-
ducted by ine perienced and novice Doc-
tor. It need not be id that eye are 
the mo t ensitive organs of the human 
body and the greate t ca re ha to be taken 
about the treatment of the eyes. Many emi-
nent medical men, bnth nationally and 
internationally have averred tMt India has 
th large t number of blintl J,eop]e in the 
world. Many Sta~e ,overnments have 
taken up programmes for giving vi ion to 
the blind. When D.M.K. wa in power in 
Tamil Nadu, our Government held many 
eye-camp uTld'!r th~ ch1rg.., cf world-
renowed eye-surgeons like Dr. Venkata-
~my. Today, unfortunately, tbe eye-camps 
are being held und~r hte charge of imex-
p rienced Doctor. I reque t tha hon. Min-
i ter of Health to i ue strict directives that 
eye-camp hould be conducted by ex-
p rienced eye-doctor . -

person who wan to do t . hi eye after 
his deat fiould giv~ authorisation in the · 
pre ence of two or more witne .es-Clause 
3 af the Bill~d at least ont among tIlem 
h uld be a n ar reJaitve like s;ou e, parent, . 

n, daughter, brother or si ter. It may 
h ppen that a person meets with an acci- · 
d nt and at that time none of .bis relative1t . 
is near him.Doe it mean tn'at he cannot 
donate ' hi eye without this kind of autho· 
risation? I demand that Claues 3' of this Blll ' 
should be suitably amended as to noor--
porate that the person wanting to donate 
hi eye after his death need give omlJ 

or written declaration to that effect. 
15.11 hrs. 

[MR. SPEAKER ill the Chair] 

Thi Bill j a wholesome legislative mea-
sure whkh will enable the Guvernment to · 
have eye-bank f r the renefit of blinds 
in the ountry. Thi" ~hould not be confined 
to th Union of Territory alone; it should 
be extended to the whole country. I com-
mend this Bill to the unanimous approval 
of this House. 
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15.13 hrs. 
STATEMENT RE.: SITUATION IN 

BANON 
DR. SUBR'.AMANJAM SWAMY (Bom -

b y North Ea t): Will you al10w clarlli--
cation I ~fterward ? 


